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I THE CEWNTrAL ADHINISTRATIVE TRIEUMNAL, JAIFUR BENCH s JAIFUR.
OA no. 73/95 : Date of ordar 17.2.95

Smt, Purn=sh Fumar Shzarma
and Ram Narain ShalXua

Applicants

V/s

Unicn of India & Other

Respondents.

Mr. P.V, Calla Couns2l for the applieants,

Gounsel for the respondents.

*

CORAM .
Hcn'ble Mr., Gopal Erishna, tembzr (Judicial)
Jon'ble Mr, O0.P., Sharma, Member (Administrative)

PER HON'BLE MR, GCGPAL (RISHNA, MEMSER (JUDICIAL),

Applicants Smt, Purn:sh Funar Sharma and Ram Narain
Sharua have f£iled this applicztion u/z 19 of the Administrative
Tribunales Act, 1280, praying for the following reliefs:-

"¢n the basies of the facts znd groundsz, it is
pray=3 that the Hon'ble Tribunal may kindly
call forJand zxamine the entire rscord relating
to this case and by an appropriate order or
directizn th= r~5pun3pnt~ may be dirscted to
treat Late 3hri Shyam MNarszsin Sharma in service
the date on which ha e2xpired and provide =31l
ccneequaential benzfits to Applicant No. 1 in

so far 25 it relates to salary and pension,

By an appropriate ordsr cor dirscticn responilants
mzy k2 dirscted to considesr thz case of the
applicant no, 2 for suitable upp01ntmpnf on
campassionate grounds,

Any other rzli=f to which the appliéants ars
found entitled may alsc be granted,® .
2 We have hcard the lesrnsd counzel for the applltJnt

and hzwve pernsged ths rsccords,

3. Th=z learned counsel for the applicant instead of
pressing this applicaticn on merits has drawn our attention
to a rzpresentztion at Anmexurs A-5 dated 24,12,94 mzde by
the spplicant nd. 1l to the\&ailwayﬁninister. The l=arned
counsel for the applicant states that Annexurz A-5 dated

24.12.95 has bzen fcorwarded to the DRM, Jaipur Division,

Westarn Pailway, Jaipur for taking approgpriate acticn. The
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representation has so far not bem dispesed of, and it dis
pending considzrzticn. The l23rnzd councel for th2 applicants
wants that the sane b2 disposzd of on wmerits through a

speaking order,

a, We, therefore, dispose of this applicztion =t th2
gtage of =zdmissicn with a directicn to respondant no. 2

to examine the case of the applicants and d2cide the zane
on mzrits through a spesaliing ordsyr as far as possible within
a pericd of two months from the date of reczipt of a2 copy

the
~f this ordzsr. L2t a copy of/GA alongwith dosumzntz annaxed

>

therzto bs sent to respondsnt no. 2 /. with 'z copy of this

order/
L - | Clitwsii
(C.r. 34278} (30181, FRISHHA)
MEMBER(A) _ FEMEER (L)
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